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TE T T &8 et g
GOVERNMENT OF THE NATIONAL CAPITAL TERRITORY OF DELH]I

faeeht faema guT afaarea
Jiferg=T
faeetl, 4 fowwR, 2024

BT, ¥. 21/29/Apprn.3/2024/LAS-VI11/Leg./8891.—fr=fRad &1 AIATIRYT &1 SHGR & folv YhIfdra
fpam Srar -

faeeht fafvar (@@ 3) faera®s, 2024
(2024 @1 fasra® A=A 04)

(St I e &5 faeel @1 Qo avr 4 e 4 fewwaz, 2024 &1 grevenfa faar )

2024 &1 fadaed Id&=AT 04
fooeh fafe (@ 3) fagas, 2024

¥ 20242025 ¥ WG FAT & forv IR Ao & el @ dfid AR @ ymam
TR d HRT oIl {8 IR AR &1 A a7+ & fofw g e

7866 DG/2024 Q)
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MRA RIS & UdIgaRd 99 # I o & faeel! @ faum™ w91 grr f=faRaa w0 &

RERCIDIRRIE I

dféra sfids 1.

¥ 4575,59,38,000/— &T a8 2.

2024—2025 H U
It a3 feeelt @)
g A 9 9 v 3k

Y ad

faferasr 3.

9 fAfTH &1 e W fieell fafam (F@n 3) e
2024 2|

ISR RIS ey faeell @ | Bl 5 9 v iR wga
IR S AggA & drem (5) H fafFfde 9 il 781, S %o
PRI @1 SRl & U 4R @R uid 6l ydasaR aRis
IS M IS TR BUAl &I A AR & RER 7, Sl
I B Brem (2) | faffde @Al & & 3 a9 2024—2025
B A B IR AN & wY H ggadd sl |

39 IR gRT IR e e fieell WReR @) dfaa e
# 9 ved &R wgad fdy oM & forw mifea afyr Saa ey @
T H STl W SfeaiRad dRIf &k Sewdi & foy fafafsa
BT SR |

SESEL
ERT 2 3R gRT 3 3fEW)
R 89k )
fr=fafaa | sfRre Rt
e HaY AR g feom gar | afwa e AT
q&T N1 3e<d | TN HIRkG
| Il 1 v V

1 g Heel XTSI 0 200 200
2 NIGIRCNIEE] NS 300 1000 1300
Yoil 400 100 500
RIS 1055762 174160 1229922
3 RIRECNIGE ol 2410 18385 20795
NS 700 0 700

4 ] ,
Yoil 600 0 600
RIS 543495 0 543495
5 Te Yoit 87585 0 87585
RIS 777872 150100 927972
6 et Uoit 720815 0 720815
NS 1554188 3761 1557949

7 fRIfrcaT Td o @R .
e VT e Yoit 1150 0 1150
NN 3965090 19080 3984170

8 HHIST BT y
Yoit 19747950 0 19747950
ST NS 300 0 300
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g 7
Yoit 600 0 600
; RIS 6217710 600 6218310
10
Yoit 2300 0 2300
NS 3100 0 3100
11 NENRECaNECINESIES
fomor Yoit 10486225 200000 10686225
Ue 3R 31 HdTIghT NES] 20000 0 20000
13 | am
AT 45188552 567386 | 45755938

Il R PR BT faaxor

MR MO 85 faeell IRBR TR, 1991 (1992 BT 1) B €RT 29 &I SUIRT (1) & AT
gfed aRT 30 (1) (B) H IEI I & fSoell @ o= 991 gRT UIRA Ity ol & e
@ 9y P ™ 9IRT T Wgd @I BT 989 IR b oY awdd o AR B IS IS
feeell o dfea A @ fafaom @ sgaven & fou fAeelt IRt (e 3) fdf s 2024, fadrs

e forar S 2|

Iz faEges IuYad Iewl BT UK BT a8 © |

facet
04 feu=R, 2

024

faemrf sifead v o9 Geeh su=

(amfirefi)
LSRR

el fafarT (Aen 3) fAda®, 2024 &7 IR fhel =R BRI &1 ifaRad faumrl wifeq uem

AT T2l B |
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DELHI LEGISLATIVE ASSEMBLY SECRETARIAT

NOTIFICATION
Delhi, the 4th December, 2024

F. No. 21/29/Apprn.3/2024/LAS-V11/Leg./8891.—The following is published for general Information:—

THE DELHI APPROPRIATION (No. 3) BILL, 2024

(BILL No. 04 OF 2024)

(As introduced in the Legislative Assembly of the National Capital Territory of Delhi on 4 December, 2024)

BILL No. 04 OF 2024

THE DELHI APPROPRIATION (No. 3) BILL, 2024

A
BILL

to authorise payment and appropriation of certain further sums from and out of the Consolidated Fund of the National
Capital Territory of Delhi for the services in respect of the financial year 2024-2025.

BE it enacted by the Legislative Assembly of the National Capital Territory of Delhi in the Seventy-fifth Year of the

Republic of India as follows:-
Short title. 1.

Issue of %4575,59,38,000/- from 2.
and out of the Consolidated Fund

of the National Capital Territory

of Delhi for the financial year
2024-2025.

Appropriation. 3.

This Act may be called the Delhi Appropriation (No. 3) Act, 2024.

From and out of the Consolidated Fund of the National Capital Territory
of Delhi, there may be paid and applied further sums not exceeding those
specified in column (5) of the Schedule, amounting in the aggregate to
the sum of Rupees four thousand five hundred seventy five crore fifty
nine lakh thirty eight thousand only towards defraying the several
charges which will come in the course of payment during the financial
year 2024-2025 in respect of the services specified in column (2) of the
Schedule.

The sums authorised to be paid and applied from and out of the
Consolidated Fund of the National Capital Territory of Delhi by this Act,
shall be appropriated for the services and purposes expressed in the
Schedule in relation to the said year.

THE SCHEDULE
(See sections 2 and 3)
(X In thousand)
SUMS NOT EXCEEDING

Demand Services and Purposes Voted by the Charged on Total
No. Legislative the
Assembly Consolidated
Fund
| 1 1l v \
1 Legislative Assembly Revenue 0 200 200
2 General Administration Revenue 300 1000 1300
Capital 400 100 500
Revenue 1055762 174160 1229922
3 Administration of Justice Capital 2410 18385 20795
Revenue 700 0 700
4 Finance Capital 600 0 600
Revenue 543495 0 543495
5 Home Capital 87585 0 87585
Revenue 777872 150100 927972
6 Education Capital 720815 0 720815
Revenue 1554188 3761 1557949
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7 Medical and Public Health Capital 1150 0 1150

Revenue 3965090 19080 3984170

8 Social Welfare Capital 19747950 0 19747950

Revenue 300 0 300

9 Industries Capital 600 0 600

Revenue 6217710 600 6218310

10 Development Capital 2300 0 2300

11 Urban Development and Public Revenue 3100 0 3100

Works Capital 10486225 200000 10686225

13 Pensiqn and Other Retirement Revenue 20000 0 20000
Benefits

Total 45188552 567386 45755938

STATEMENT OF OBJECTS AND REASONS

The Delhi Appropriation (No. 3) Bill, 2024 is introduced in pursuance of sub-section (1) of section 29 read with
clause (a) of sub-section (1) of section 30 of the Government of National Capital Territory of Delhi Act, 1991
(1 of 1992) to provide for the appropriation out of the Consolidated Fund of the National Capital Territory of Delhi, of
the moneys required to meet the expenditure charged on the Consolidated Fund and the grants voted by the
Legislative Assembly for the expenditure of Government of National Capital Territory of Delhi for the financial year
2024-2025.

This bill seeks to achieve the above objectives.
(ATISHI)
Chief Minister

Delhi
04 December, 2024

MEMORANDUM REGARDING DELEGATED LEGISLATION

The Delhi Appropriation (No. 3) Bill, 2024 does not seek to confer any additional power of legislation on any
subordinate functionaries.

RANJEET SINGH, Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhl 110064
and Published by the Controller of Publications, Delhi-110054. sarvestkumar s “

SRIVASTAVA




		2024-12-04T23:43:23+0530
	SARVESH KUMAR SRIVASTAVA




